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0.A.Nos, 689/95, 690/95, 691/95 & 692/95. Dated s 27/7/95.

shfi Ramamurthy, Counsel for Applicant,
None for Respondents,

Though issued Dasti notice to Respondent-2 and by
speed Post to Respondent-l,., neither department's
representative nor any counsel has been engaged to appear
in the Court today.

During the course of hearing the Learned Counsel
for applicant draws my attention to letter issued by
respondents dated 13/7/95 stating that as per the transfer
order issued by respondents, the applicants are recuired to’
be relieved from their present stations of posting latest
by 15/7/95. since Officials affecteu have represented
against their transfer and their representations are still
uhdeg consideration anu respondents have made amendment
subsequently stating that "it bhas been deciced that the
deacline of 15/7/95 be extended by one month period.’ _
Accordingly they are to be relieved by 14/8/95, However;
Officials who wish to be relieved should be relieved
forthwith, A decision on the representation made by
each epployee will be communicated shortly."

Therefore in the light of the above, the Learned
counsel for the Applicant submitted that the reply to the
representation has not yet been given and they have
egtended the relieving date suo moto, 1In view of the
said extension evep, the applicant would not be henefitted,

In the circumstances, the Tribuhkal is of the view
that though opportunity was given to respondents to appear
today, they have failed to make their appearance and
they have just responded by estending the period of
relieving order passed in pursuance of the earlier order
which only indicate that the exigency of service is not
the criteria for their transfer outside Bombay.

Accordingly, in the facts and circumstances of the
case, the OA is admitted and the Interim O;Aer passed
earlierﬁ%ade absolute., The Respondents are directed to
file reply within 6 weeksg and the copy of the same be
given to applicants well in advance,

The matter be listed for final h@aring on 7/9/95.

Copy of the order be given to parties, ﬂéﬁ
(B.s.HEGnE)
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